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$~25
* IN THE HIGH COURT OF DELHI AT NEW DELHI
# CNR No. DLHCO010155782023

+  OMP (ENF.) (COMM.) 78/2023, EX.APPL.(OS) 502/2023 &
EX.APPL.(OS) 503/2023

CORAL NEWSPRINT LIMITED & ANR. .....Decree Holders
Through:  Mr. Ashutosh Dubey, Ms.
Rajshri Dubey, Mr. Abhishek
Chauhan, Mr. Amit P Shabhi,
Mr. Sumit Gaurav, Advs.

Versus
SH NARAYAN PRASAD JALAN ... Judgement Debtor

Through:  Mr. Rohan Dewan, Ms. Rima
Rao and Ms. Jaya Techi,

Advocates.
CORAM:
HON'BLE MR. JUSTICE OM PRAKASH SHUKLA
ORDER(ORAL)
% 16.10.2026

1. At the outset, learned Counsel appearing for the Decree Holder
seeks leave to withdraw the petition with liberty to file it again as and
when situation arise on the ground that the matter has already been

settled between the parties in terms of settlement dated 05.09.2026.

2. Leave and liberty as aforesaid is granted.

3. The present petition is dismissed as withdrawn.
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4. Needless to say, that both the parties shall abide by the terms of

the settlement.

5. Interim reliefs (if any) stand vacated in terms of the settlement

arrived between the parties.

6. The parties are at liberty to seek restoration of the petition in the
event of non-compliance with the Settlement Agreement dated
05.09.2026.

OM PRAKASH SHUKLA, J
OCTOBER 16, 2026/at
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